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RAJU

This appeal has been filed by the M & B Engineering Pvt Ltd against
the demand of customs duty. Miscellaneous application has also been filed
seeking to introduce the Export obligation discharged Certificate as
additional evidence. Learned Counsel pointed out that the demand of
Customs has been raised in respect of imports made under EPCG License No.
0830003924 dated 11.11.2010 alleging that they have failed to fulfil the

export obligation in terms of the Notification. Learned Counsel has produced
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EODC certificate issued by Foreign Trade Development Officer (FTDO),
Ahmedabad which indicate that the DGFT has accepted the evidence of
Export Obligation Discharge. Learned Counsel also relied on the Circular no.
605/71/2015-DBK dated 14.10.2016 issued by Ministry which also directs

revenue to accept the EODC issued by the DGFT authorities.
2. Learned AR relies on the impugned order.

3. We have considered the rival submission. We find that in respect of
the EPCG License No. 0830003924 dated 11.11.2010, the Foreign Trade
Development Officer (FTDO) has issued Export obligation Discharge
certificate. The entire notice is demanding duty on the ground that the

appellant shave failed to fulfil the Export Obligation.

4., In view of the fact, the Export Obligation Discharge Certificate has
been produced, the impugned order is set aside and matter remanded to the
original authority to examine the EODC issued by FTDO and grant the relief.
The miscellaneous application is filed by the appellant is also stand disposed

of.

(Dictated and pronounced in the open Court)
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